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Civil Appeal  No(s).  901/2023

NEW OKHLA INDUSTRIAL DEVELOPMENT AUTHORITY         Appellant(s)

                                VERSUS

SUNIL KUMAR AGRAWAL                                Respondent(s)

(IA  No.28088/2023-EXEMPTION  FROM  FILING  C/C  OF  THE  IMPUGNED
JUDGMENT and IA No.28092/2023-STAY APPLICATION )
 
Date : 27-09-2023 This appeal was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE SANJIV KHANNA
         HON'BLE MR. JUSTICE S.V.N. BHATTI

For Appellant(s) Mr. Rachit Mittal, AOR
                   Mr. Parish Mishra, Adv.
                   Mr. Adarsh Srivastava, Adv.
                                      
For Respondent(s) Mr. Rakesh Kumar, Adv.
                   Mr. Saurabh Mishra, AOR
                   Ms. Preeti Kashyap, Adv.
                   Mr. Shrimay Mishra, Adv.

Mr. Varun Pandit, Adv.                         

           UPON hearing the counsel, the Court made the following
                             O R D E R

In  view  of  the  letter  circulated  by  the  learned  counsel

appearing on behalf of the petitioner seeking adjournment, re-list

after four weeks. 
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